
•H.

i

V-t

''•-a

central administrative tribunal
PRirClPAL BEICH

NEW DELH I

C.C.P. 29/93 in
O.A. 2582/92

DECIDED ON : 27.1.1993

Gautam Chand

secretary, Ministry of
^rlculture S, Anr.

Vs.

• • •

petitioner

Responde nts

CCRW. : THEHON'BLE MB. P. C. JAIN, WEKBffi («)
THEHON'BLE I®. J. p. SH/PMA. MEMBER (J)

petitioner through Shrl 0. P. Khokha. Counsel.

order

c r Jain, Member (a) :Hon'ble Shri P • J '»

":5
«

4.-4.<r>o afri also heard the learned
We have perused the pe i interim

counsel for the petitioner. Shri Khokha
a ,5 10.1992 and on 3.12.1992 directed theorder passe on . tltloner as Milk DlstrIbutlon

respondents to continue the pe counsel
.4 hoc basis. This contention of the learne

'''"r "tCrer is not substa^Uted by the orders referredfor the pet it lone x.y,i- net it ion

to above a-r. ooples of v*.lch have been annexed with
, „ed on 1,10.1992 directed that the status quo asThe order passed Distribution Officer

regards continuance of the applica , . j
sTn other words, it is directedon ad-hoc basis be maintained. In other

that If the petitioner was working as Milk Distribution Officer
on ad-hoc basis on 1.10.1992. that status was to be .maintained.
Hov,ever. as the petitioner had already been reverted fr« that
post in September. 1992. the status as on 1,10.1992 was not that
as worklrs oo the post of Milk Distribution Officer. Subsequent
order dated 15.10.1992 stated that "The question ^^hether the
applicant will be entitled to hold the post of Milk Distribution
Officer will be considered after the respondents have filed thei



is

* . as

courrter-aff Idavlts and the pleadings are ccs,plete. The Interim
order already passed will continue till then with the aforesaid
ohservatlons.. This Is clear fr« the ahove ^ ^
cl the petitioner to hold the post of Mllh Otstrrhutl nOf Ic ^

, to be considered after the counter affidavit had been f ,
ot his claim of contlnul^ as aMilk Distribution Officer

, f 110.1992 which was to be considered after
on ad-hoc basis w.e.f. M

r affidavit had been filed. The oraer pthe counter afiraa ^ i 10 l992 and

-V directed that the of the above
15.10.1992 will ,pow that any direction was given to
,,,ers. therefore ^ distribution
the responients t ^ + he was not working as

e , lo 1992 If on that date he was n cOfficer w.e.f. l-W-l accordl-ply
.hi.r C P. Is without merit ana is asuch. Thus, this C.C.P.

dismissed.

f•^AS -

( J. P. Sh^ma )
Member U)

( p. r.. Jain )
Member I A)


